District Magistrate Office, Bijnor

Ref. No.- 5 38//&/ -2¢ / General-2021 Date. - 3/11 /209 !
To,

The Registrar,

Hon’ble National Green Tribunal (PB),

New Delhi.

Sub.-Compliance report in the matter of OA No.-201/2020 Arvind kumar & Anr.
V/s Central Pollution Control Board & Ors.

Respected sir,

In the above matter the Hon’ble NGT (PB), New Delhi has passed the order dated 16.06.2021.
Details of the order is as under.
i In view of the above, we direct District Magistrate, Bijnor in coordination with

Municipal Council, Noorpur and any other concerned authority to ensure effective steps for scientific
management of the waste, ensuring that no foul smell and air or land pollution takes place. It is made
clear that if no satisfactory action is taken in terms of these directions, the Tribunal may be left with no
other options except to take coercive measures under the provisions of the National Green Tribunal
Act, 2010 which can include civil imprisonment and cut in or attachment of salary of the concerned
heads of the departments. Under the provisions of Air Act, EP Act and SWM Rules (Rule 16), the
State PCB is empowered and expected to take measures for non-compliance. Let the State PCB take

necessary steps in the matter before the next date.

In compliance of the above order nofices has been issued to the Nagar Palika Parishad
Noorpoor, Distt-Bijnor by the District Magistrate Bijnor letter no. 134/N-26/General-2021 dated-
22.06.2021, letter no. 320/N-26/General-2021 dated-26.08.2021 and letter no. 463/N-26/General-2021
dated-05.10.2021. For the compliance of the above order and Municipal Solid Waste Rule-2016 as
amended 2018 notice has been also sent to Nagar Palika Parishad Noorpoor, Distt-Bijnor by the RO
Bijnor by letter no. 143/N-4/General-2021 dated-24.06.2021. Nagar Palika Parishad Noorpoor, Distt-
Bijnor has submitted the status report in compliance of the above order by letter no. 15/NPP
Noorpur/2021-22 dated 08.11.2021, verification of the status report submitted by the Nagar Palika
Parishad, Noorpoor the joint committee constituted by Additional District Magistrate (Admin.),
District Bijnor by office order No. 3400/21-LBC-2020 dated 23-09-2020 carried out the Joint
inspection of the Nagar Palika Parishad, Noorpur Municipal Solid Waste disposal facilities center on
dated 08.11.2021. The Joint inspection report submitted by the above Joint committee is being

enclosed for your kind perusal and necessary action.
%ﬁ b

District Magistrate
Bijnor

CC.-

1- M.S, U.P. Pollution Control Board, Lucknow.
2_Chief Environment Officer, Circle-7, U.P. Pollution Control Board, Lucknow.

\

District Magistrate



COMPLIANCE REPORT
IN
THE MATFER

OF
0.A. NO.-201/2020

Arvind Kumar & Anr. Applicant(S)
V/S

Central Pollution Control Board & Ors. Respondent (S)

Background: -

In the above matter the Hon’ble NGT (PB), New Delhi has passed the order dated 16.06.2021.
Details of the order is as under.

* e In view of the above, we direct District Magistrate, Bijnor in coordination with
Municipal Council, Noorpur and any other concerned authority to ensure effective steps for scientific
management of the waste, ensuring that no foul smell and air or land pollution takes place. It is made
clear that if no satisfactory action is taken in terms of these directions, the Tribunal may be left with no
other options except to take coercive measures under the provisions of the National Green Tribunal
Act, 2010 which can include civil imprisonment and cut in or attachment of salary of the concerned
heads of the departments. Under the provisions of Air Act, EP Act and SWM Rules (Rule 16), the
State PCB is empowered and expected to take measures for non-compliance. Let the State PCB take

necessary steps in the matter before the next date.

In compliance of the above order notice has been issued to the Nagar Palika Parishad
Noorpoor, Distt-Bijnor by the District Magistrate Bijnor letter no. 134/N-26/General-2021 dated-
22.06.2021, letter no. 320/N-26/General-2021 dated-26.08.2021 and letter no. 463/N-26/General-2021
dated-05.10.2021. For the compliance of the above order and Municipal Solid Waste Rule-2016 as
amended 2018 notice has been also sent to Nagar Palika Parishad Noorpoor, Distt-Bijnor by the RO
Bijnor by letter no. 143/N-4/General-2021 dated-24.06.2021. Nagar Palika Parishad Noorpoor, Distt-
Bijnor has submitted the status report in compliance of the above order by letter no. 15/NPP
Noorpur/2021-22 dated 08.11.2021 (annexure no 01), verification of the status report submitted by

~the Nagar Palika Parishad, Noorpoor the joint committee constituted by Additional District Magistrate
(Admin.), District Bijnor by office order No. 3400/21-LBC-2020 dated 23-09-2020 carried out the
Joint inspection of the Nagar Palika Parishad, Noorpur Municipal Solid Waste disposal facilities
center on dated 08.11.2021 the observation and recommendation of the Joint committee is as under.

Observation: -

1. The Nagar Palika Parishad, Noorpur has purchased 1.416-hectare land for development of the
20 TPD new solid waste disposal center in village-Changipur, Noorpur, District-Bijnor.

2. The construction work of boundary wall at the site has been completed.

3. Legacy waste dumped at the above site has been processed and disposed.

4. 20x 20 square meter of area at new site has been make leachate proof by 150 migrons thick PVC
sheet has developed and presently used for temporary processing of MSW generated (approx. 9.17
TPD) from the municipal area Nagar Palika Parishad, Noorpur.

5. Presently Nagar Palika Parishad, Noorpur has collect the MSW door to door by the dual chamber
type vehicle.

6. The collected dry and wet MSW waste transported at new developed site which is further
segregated and store at site for final disposal. Wet waste collected from door to door and send to
community composting center for conversion into organic manure through Vermiculture. The dry
waste is sent to MRF for further segregation.
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7. As per Nagar Palika Parishad, Nurpur letter no.15/NPPNoor/21-22 dated 08.11.2021 the dead
animal’s body (Carcass) received from municipal area are buried in underground pits on land
marked area by putting lime and general salt.

8. For developing the scientific manner solid waste disposal as per the MSW Rule 2016 as amended
2018 the Nagar Palika Prishad, Noorpur has been invited tenders through e-tendering from
01/10/2021 to 30/10/2021 till 2:00 PM for supplying the MSW disposal plant capacity of 20
TPD (Tromel Machine of Capacity 20 TPD with 5 conveyor belt), Plastic Baling Press Machine,
automated refinement plant for making fertilizer of capacity 12 TPD, Vegetable Shredder
Machine of Capacity 01 TPD, 08 Sets Segregated Wins of Capacity 500 Itr, 01 Set Magnet, 01
Set Air Blower, 04 Automatic Square Segregation Table 28 Meter length.

9. As per Nagar Palika Parishad, Nurpur letter no.15/NPPNoor/21-22 dated 08.11.2021 (Copy
enclosed) for the supply of MSW disposal plant with capacity of 20 TPD, the above tender has not
received any suitable/eligible tender application within the pre-determined time period. Due to that
the time limit of tendering period has been extended till 15.11.2021 at 04:00 PM.

10. At present time the Nagar Palika Parishad, Noorpur is being temporarily process all the MSW
waste collected from municipal area. For prevention of foul smell Nagar Palika Prishad is being

sprayed bio—culture on municipal solid waste.
The above joint inspection report is being submitted for your kind perusal and further

necessary action please.

S.N. | Name Designation Signature

1 | Himanshu Verma SDM, Chandpur, District-Bijnor. .-

2 | Ajeet Kumar Singh Executive Officer, Nagar Palika @‘/
Prishad, Noorpur, District-Bijnor.

3 | Ashutosh Chauhan Regional Officer, U.P. Pollution
Control Board, Bijnor. ‘

4 | Mahir Hussain Assistant Environmental Engineer, W \
U.P. Pollution Control Board, Bijnor. per
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“.... 5. In view of the above, we direct District Magistrate, Bijnor in coordination with
Municipal Council, Noorpur and any other concerned authority to ensure effective steps for
scientific management of the waste, ensuring that no foul smell and air or land pollution takes place.
It is made clear that if no satisfactory action is taken in terms of these directions, the Tribunal may
be left with no other options except to take coercive measures under the provisions of the National
Green Tribunal Act, 2010 which can include civil imprisonment and cut in or attachment of salary
of the concerned heads of the departments. Under the provisions of Air Act, EP Act and SWM
Rules (Rule 16), the State PCB is empowered and expected 10 take measures for non-compliance.
Let the State PCB take necessary steps in the matter before the next date......... i
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“_ ... 5. In view of the above, we direct District Magistrate, Bijnor in coordination with

Municipal Council, Noorpur and any other concerned authority to ensure effective steps for
scientific management of the waste, ensuring that no foul smell and air or land pollution takes place.
[t is made clear that if no satisfactory action is taken in terms of these directions, the Tribunal may
be left with no other options except to take coercive measures under the provisions of the National
Green Tribunal Act, 2010 which can include civil imprisonment and cut in or attachment of salary
of the concerned heads of the departments. Under the provisions of Air Act, EP Act and SWM
Rules (Rule 16), the State PCB is empowered and expected to take measures for non-compliance.
i_et the State PCB take necessary steps in the matter before the next date......... >
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... 5. In view of the above, we direct District Magistrate, Bijnor in coordination with
Municipal Council, Noorpur and any other concerned authority to ensure effective steps for
scientific management of the waste, ensuring that no foul smell and air or land pollution takes place.
It is made clear that if no satisfactory action is taken in terms of these directions, the Tribunal may
be left with no other options except to take coercive measures under the provisions of the National
Green Tribunal Act, 2010 which can include civil imprisonment and cut in or attachment of salary
of the concerned heads of the departments. Under the provisions of Air Act, EP Act and SWM
Rules (Rule 16), the State PCB is empowered and expected to take measures for non-compliance.
Let the State PCB take necessary steps in the matter before the next date......... >
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“.... 5. In view of the above, we direct District Magistrate, Bijnor in coordination with Municipal Council, Noorpur and
any other concerned authority to ensure effective steps for scientific management of the waste, ensuring that no foul smell
and air or land pollution takes place. It is made clear that if no satisfactory action is taken in terms of these directions, the
Tribunal may be left with ne other options except to take coercive measures under the provisions of the National Green
Tribunal Act, 2010 which can include civil imprisonment and cut in or attachment of salary of the concerned heads of the
departments. Under the provisions of Air Act, EP Act and SWM Rules (Rule 16), the State PCB is empowered and \expected to
take measures for non-compliance. Let the State PCB take necessary steps in the matter before the next date......."
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Certificate No.
Certificate Issued Date
Account Reterence
Unique Doc. Reference
Purchased by
Description of Document
Property Description

Consideration Price (Rs.) _

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)
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INDIA NON JUDICIAL

e-Stamp

;. IN-UP11615015990083T

: 25-0ct-2021 11:29AM
NEWIMPACC (SV)/ up14319804/ CHANDPUR/ UP-BJN
SUBIN-UPUP1431980412721208142957T
FRANK HORNET PVT LTD
Article 5 Agreement or Memorandum of an agreement
Not Applicable

FRANK HORNET PVT LTD
FRANK HORNET PVT LTD
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INDIA NON JUDICIAL

D
Government of Uttar Pradesh G
e-Stamp
Certificate No. . IN-UP24299137974169T
Certificate Issued Date . 03-Nov-2021 04:04 PM
Account Reference . NEWIMPACC (SV)/ up14152104/ BIUNOR SADAR/ UP-BJN
Unique Doc. Reference . SUBIN-UPUP1415210438228708910471T
Purchased by . FIROZ AHMAD SO SHARIF AHMAD
Description of Document . Article 5 Agreement or Memorandum of an agreement
Property Description . Not Applicable
Consideration Price (Rs.)
First Party . FIROZ AHMAD SO SHARIF AHMAD
Second Party . Not Applicable
Stamp Duty Paid By . FIROZ AHMAD SO SHARIF AHMAD
Stamp Duty Amount(Rs.) » 100
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INDIA NON JUDICIAL

Government of Uttar Pradesh

e-Stamp

IN-UP24298620407326T

03-Nov-2021 04:03 PM
NEWIMPACC (SV)/ up14152104/ BIJNOR SADAR/ UP-BJN

SUBIN-UPUP1415210438227416746965T

KISMAT ALI SO SHAKUR ALI
Article 5 Agreement or Memorandum of an agreement

Not Applicable

KISMAT ALI SO SHAKUR ALI
Not Applicable
KISMAT ALI SO SHAKUR ALI
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 Tender Refrance Number |No. /88 Dated- 03.11.202]
Publish Date and time for RFP | 04—11—2021 @I 9T 10:00 a9 J

' %_ast Date and time for submission of E- | 15-11—2021 BT JUEA 200 a0 T

ender |

Date and time of Opening Tender 15—11—2021 $T 400 91 W i
Place of Opening E-Tender |

Executive Officer Nagar Palika

L _ - Parishad Noorpur (Bijnor)
E-Tender Security - 10% of Tender Value
_E-Tender document processing As per tender list
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